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SHRI JYOTIRMOY BOSU; | wesat
1o make a submisgion, Sir. On a pre-

VIOUS 0ccasion you were good enough
to allow the Adjournment Motion to

be taken up on the following day.
Here, Sir, a majonity of the Opposi-
tion

MR SPFEAKER: No, it was not a
precedent. 1 cannot make 1t a pre-
cedent 1 cannot change the rule
1 myselt suggested whether we could
take it up tomorrow go that there could
be no procedural objection, but you
wanted it to be taken up today I am
very helplesg today

SHRI JAGANNATHRAO JOSHI
Under Rule 377 1 seek vour permis-
sion Flease allow me to say something
Just for a minute

MR SPEAKER Not now

ot W fag  wegs TR,
wq¥ frz 30 STRTFT g § 9w
ot gy arfemalet fidfery g 9

wH €Y GIAT
wigw wfien Wi NrE A Oy
Afag ar g ¥ 97 OHfwg )

SHRI 8§ M BANERJEE S8ir, we
have given Calling Attention Notices,
but 1 do not want to press it just now
t request you only to ask the Finance
Minister to make a statement telling us
as to what the Governments mind is
about the implementation of fhe Pay
Commission’s Report, afler having de-
taited discussions yith the employees’
representatives  Uufortunately they
have not said anything The railway
workers and the defence employees
have taken sirike ballots 1 request
you to ask the Pinance Minister 1o
make a clear statement that nothing
will be implemented after the Cabinet
decision, unless they have had a dis-
cussion with the employees' representa-
aves

——

1249 brs.

DEMANDS* FOR GRANTS—
(MANIPUR), 1973-74

MR, SPEAKER The House will now
take up discussion and voting on the
Demunds for Granis in respect of the
Budget for the State of Manipur for
1973-74.

Demanp No 1—Laxp Rrveinvs

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 13.33,000 be aranted to the
President, out of the Congolidated
Fund of the State of Manipur,
to complete the sum necessery to
defray the charges which will come
1n course of payment during the
year ending the 31st day of March,
1974, 1n respect of ‘Land Revenue’ ™

Drmanp No 2—State ExXcIsE

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 133000 he granted to the
Pres.dent, out of the Consulidated
Fund of the State of Mampur,
to complete the sum necessary to
defray the charges whirh will come
In course of payment during the
year ending the 3ist day of March,
1974 1n respect of ‘State Excise ™

Desanp No 3 Taxrs ox VEeICLES

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 87000 be granted to the
President, out of the Congclidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
f» course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Taxes on Vehi-
cles’ ™

eMoved With the recommendation of the President

e
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DeManp No. 4—3Sares Tax.

MR, SPEAKER: Motion moved:

“That & sum not exceeding
Rs. 126000 be granted to the
President, out of the Congolidated
Fund of the State of Manlpur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1874, in respect of ‘Sales Tax'."

DeManp No. 5—OTHER TAXES aAND
Duries

MR, SPEAKER: Motion moved:

“That a2 sum not exceeding
Re, 5000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necesgary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Other Taxes and
Duties’."

Demaxp No, 6—StAMPS

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs 20000 be granted to the
Pregident, out of the Consohdated
Tund of the State of Manipur,
to complete the siim necessary to
defray the charges whicp will come
In course 0f payment during the
year ending the 815t day of March.
1974, in respect of 'Stamps'”

Demaxp No T—RrcisTRATION

MR, SPEAKER Motion moved :

“That a sum not exceeding
Rs. 62000 be granted to the
President, out of the Congolidated
Fund of the State of Manipur.
to complete the sum necessary to
defray the charges whicy will come
in course of payment during the
year ending the 31st day of March,
1074, In respect of ‘Registration’.”
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DeManp No. B—PARLIAMENT, STATE AND

Union TERRITORIES LEGISLATURE

MR, SPEAKER. Motion moved:

“That a sum not exceeding
Rs, 17,05000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Manipur,
to complete thie sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Parhament,
State and Union Territories Legis-

lature'.”

Demany No. 9—GENERAL ADMINISTRA-

TION

MR, SPEAKER_  Motion moved:

“That a sum not exceeding
Rs, 7291000 be granted to the
President, out of the Consolidaten
Fund of the State of Manipur
to complete the sum necessary to
defray the charges which will come
In course of payment during th.
year ending the 31st day of March,
1974, in respect of ‘General Ad-
mnistration®.”

Demano No. 10—ADMINISTRATION Of
Justice

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs 278000 be granied to the
President, out of the Consolidated
Fund of the State of Mampur.
to complete the sum necessary 10
defray the charges which will come
in course of payment during the
vear ending the 31st day of March,
1974. 1n respect of ‘Administration
of Justice’.” -

Demanp No. 11—Jams

MR, SPEAKER: Motion movad:

“That a sum not exceeding
Rs. 467000 be granted to the
President, out of the Congolidated
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[MR SPEAKER'] President, out of the Consolidated

Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1874, 1n respect of ‘Jarls'™

Demanp No 12—Pouice
MR, SPEAKER; Motion moved:

“That a sum not exceeding
Rs, 2,36,58,000 be granted to the
President, out of the Consolidated
Fund of the State of Mampur,
to complete the sum necessary to
defray the charges which will come
i course of payment during the
year ending the 31st day of March.
1874, in respect or ‘Police’.”

DeManp No 13—CrviL SuppLIES

MR SPEAKER Motion moved -

“That a sum not exceeding
Rs. 434,000 be granted to the
Pregident, out of the Consohdated
Fund of the State of Manipur
to complete the sum necessary to
defray the charges which will come
in course of payment during the
vear ending the 3lst day of March,
1974, in respect of ‘Civil Supplies'.”

Demaxp No. 14—EpucaTion

MR SPEAKER:. Motion moved

“That a sum not ecxcceding
Rs, 37008000 be granted fo the
Pregident, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31lst,day of March,
1974, 1n respect of ‘Education’.”

Desarp No  15—Menicac

MR SPEAKER Motion moved.

“That a sum not exceeding
Rs. 7334000 be granted to the

Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
mm course ©f payment during the
year ending the 31st day of March,
1874, 1n respect of ‘Medical'.”

Demane No. 16—PusLic HEarTe

MR BSPEAKER, Motion moved:

“That a sum not exceeding
Rs 30.89,000 be granted to the
Presideni, out of the Congolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course 0f payment duning the
year ending the 31st day of March,
1974, in respect of ‘Public Health'"”

DeManp No 17—FaMiLy PLANNING

MR SPEAKER Motion moved

“That a sum not excecding
R« 747000 be granted to the
President out of the Consohidated
Fund of the State of Manipur.
t complete the sum nccessary to
defray the charges whicp will come
In course of payment during the
year ending the 31st day of March,
1974 1n respect of Famly Plar-
ning' "

Demaxp No 18—AGRICULTURE AND
FISHERIES

MR SPEAKER Motion moved:

“That a sum not exceeding
iRs 5228000 be granted to the
President, out of the Consolidated
Pund of the State of Manipur,
t0 complete the sum necessary to
defray the charged wiich will come
m tourse of payment dunag the
yeur ending the 31st day of March,
19M, in respect of ‘Agricullure and
Fiseriex'.”
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DeyMaxp No. 18—ANmMAL HUsvANDRY

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 21,57,000 be granied to the
President, out of the Congohdated
Fund of the State of Mampur,
to complete tHe sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,

1974, m respect of ‘Animal Hus
bandry".”

Demanp No, 20—COOPERATION

MR. SPEAKER Motion moved-

“That &8 sum not exceeding
Rs 10,3, 00 be glanted to the
President, out ot the Consolidated
Fund of the State of Mampur,
to complete the sum necessary 10
defray the charges which will come
in course ©of payment during the
year ending the 31st dav of March,
1974 n respect of ‘Cooperation’.”

DEManp No 21—INDUSTRIFS
MR SPEAKER Motion moved

“That a sum not exceeding
Rs. 4118000 be granted to the
President, out of the Consohdated
Fund of the State of Manipur,
to complete the sum nececssary 1o
detray the charges which will rome
In course of Ppayment during the
year ending the 31st dav of March
1974 1n respect of ‘Industries ™

Demaxy No. 22—ComMunity Deve-
LOPMENT

MR, SPEAKER: Motion moved"

“That a sum not exceeding
Rs 6R60,000 bhe granted to the
President, out of the Consohidated
Tund of the State of Manipur,
1o complete tHe sum necessary to
defray the charges which will come
In course of payment during the
year ending the 81st day of March,
197¢, in respect of ‘Community
Development'.”
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DeMaxpo No. 23—Lasour

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs 283,000 be granted to the
President out of the Consoldated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, 1n respect of ‘Labour.”

Demanp No, 24—SrtatisTICS
MR SPEAKER K Motion moved,

“That a sum not exceeding
Rs 541,000 be granted to the
President, out of the Cunsolhidated
Fund of the State of Manipur,
to cumplete the sum necessary to
defray the charges whirh will come
N course of pavment during the
vear «nding the 31st day of Marrch,
1574, 1n respect of "Statistics’"™

Demanp No 25—IRRiGaTion
MR SPEAKER Motion moved:

“That a sum not exceeding
Rs 1613000 be granted to the
President, out ot the Consohdated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
n rourse of payment during the
year ending the 31st day of March,
1974 1n respect of ‘Irngation’”

DeManp No 26—ELecTRICITY
MR SPEAKER Motion moved:

“That a sum not exceeding
Rs 7600000 be granted to the
President. out of the Consolidated
Fund of the State of Mampur,
to complete the sum neressary to
defray the charges which will come
in course of payment during the
vear ending the Slst day of AMarch,
1074, m respect of ‘Electricaty’”



275 DG. (Manipur)
1073-T¢

D’umtn No. 27—PusLic WoRks
(ORiGINAL WORKS AND REPAIRS)

MR. SPEAKER: Motion moved;

“That a sum not exceeding
Rs. 63,333,000 be granied to the
President, out of the Consolidated
FPund of the State of Manipur,
to complete {He sum necessary to
defray the charges which will come
in course of payment during the
vear ending the 3lst day of March,
1974, in respect of ‘Public Works
{Original Works and Repairs)'”

DeMAND No, 286—PusLic WoRKs
(ESTABLISHMENT)

MR. SPEAKER Motion moved:

“That a sum not exceeding
Rs 1.02,33,000 be granted to the
President, out of the Consohidated
Fund of the State of Mampur,
to complete the sum necessary o
defray the charges which will come
in course of payment during the
year ending the 3lst day of March,
1974, 1n respect of ‘Public Works
(Establishment).”

Demanp No 29—Roap TrasroPt

MR. SPEAKER Motion moved.

“That a sum not exceeding
Rs 53,33.000 be granied to the
President, out of the Consolidated
Fund of the State of Manipur,
to conplete the sum necessary 1o
defray the charges which will come
in course of payment during the
year ending the 31st day ¢f March,
194, in respect of ‘Road Trans-

m'..
Desanp No. 30—Famive
MR. SPEAKER: Motion moved:

“That & sum not exceeding
Rs. 134000 be granted to the
President, out of the Consolidated
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Fund of the State of Manipur,
to canplete the sum necesgary to
defray the charges which will come
m course of payment during the
year ending the 31st day nf March,
1874, in respect of ‘Famine'”

Demanp No. 31—PENSION AND QTHER
RETIREMENT BENEFITS

MR. SPEAKER. Motion moyed:

“That a sum noi exceeding
Rs. 7.20.000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in rourge of payment during the
year ending the 31st Jay of March,
1974, in respect of ‘Pension and
other Retirement benefts'."

Demano No. 32—STATIONERY AND
PRINTING

MR SPEAKER Motion moved

“That a sum mnot exceeding
Rs. 667000 he granted to the
President, out of the Consolidater
Fund of the State of Mampur,
to complete the sum necessery 1o
defray the charges which will come
in course of payment during the
year ending the 31st day ¢f March.
1974, in respect of ‘Slationery and

Printing'."

Demaxp No. 33—Fonist

MR. SPEAKER: Motion moved:

“That 8 sum mnot exceeding
Re 20,39.000 be granied to the
President, out of the Consolidated
Fund of the Slate of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 3lst day «f March,
1974, in respect of ‘Forest'."”
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Demanp No, 34—MisceLLANEOUS

MR SPEAKER Motion moved

“That a sum mnot exceeding
Re 659,21,000 be granted to the
President, out of the Consolidated
Fund of the State of Mampur,
to complete the sum necesgarv to
defray the charges which will come
in course of payment during the
vear ending the 31st day of March,
1974, .n respect of ‘Miscel’aneous’”

Demanp No 35—CariTAL OUTLAY ON
PusLic HeaLtH

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 56,00,000 be granwed to the
President, out of the Consohdated
Fund of the State of Mampur,
to complete the sum necessary to
defray the charges which w1l come
in course of payment durinrg the
year ending the 31st day of March,
1974 in respect of ‘Capital Outlay
on Public Health'”

Demanp No. 36—Caritar.  Outiay oON
IrrIGATION Navicarion, EMBANKMFNT
AND DRAINAGE WORKS

MR SPEAKER Motion moved

‘That a sum not exceeding
Rs 100,00,000 be granted to the
President, out of the Consohidated
Fund of the State of Manipur,
to comnplete the sum necessary to
defray the charges wh'ch ai'l come
in course of payment during the
year ending the 31st day «f M~rch
1974, 1n respect of'Capital Gutlay on
Irrigation Nawvigation, Embankment
and Drainage Works'"

Drmany No 37—Carprrar Ovutiay ON

Froop CoNTROL
MR. SPEAKER Motion moved
“That a sum not exceeding

Re. 1333000 be granted to the
President, out of the Consohdated
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Fund of the State of Manipur,
to camplete the sum necesgsarv to
defray the charges which will come
in course of payment durinrg the
year ending the 31st day of March
1974, 1n respect of ‘Capital Quilay
on Flood Control’”

Demano No 38—CarITaL OUrLAy oN

EvecTrICITY
MR SPEAKER Motion moved
“That a sum , ot excezuing

Rs 96,867,000 be granted 1o the
President, out of the Consolidatea
Fund of the State of MNampur,
to camplete the sum necessary to
defray the charges which will come
in course of payment dJduring the
year ending the 31st dav of March,

1974 1n respect of ‘Camital Outlay
on Electricity’ ”

DeEMarp No 39—CarPITAL DUTIAY ON
Roans

MR SPEAKER Motion moved

“That a sum not exceeding
Rs. 1,50,67,000 be granted to the
President, out of the Consohidated
Fund of the State of Mampur,
to conplete the sum necessary to
defray the charges which will ccmre
in (ourse of payment during the
vear ending the 31st day of March
1874 in respect of ‘Camtal Outlay
on Roads'”

]
Demaxp No 40—Carrrar Ouriay ox
BuiLbmiGs

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 1,84,66.000 be granted to the
President, out of the Consolhdater
Fund of the State of Manipur
to comnplete the sum neccssarv to
defray the charges which will come
in courge of payment during the
year ending the 3l1st .'ay «f Maurch,
1974. in respect of ‘Capital Outlay
on mﬂm‘ "
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Desanp No. ¢1—Carrrar OuTtay oN Fund of the Statse of Manipur,

RoAp TRANSPORT ?& camplete the sum necessary to

8y the charges which will coeme

MR. SPEAKER. Motion moved: in course of paymept during the

w year ending the 31st 8ay of March,

That wu sum mnot excoeding o, T ot of Toans and Ad.

Rs. 5.33000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur.
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of Marth.
1974, in respect of ‘Camital Outlay
on Road Transport’.”

Demane No 42—Carirar OvuTtay ON

StaTeE TRADING
MR. SPEAKER Motion moved
“That a sum not exceeding

Rs. 6,74 73.000 be granted to the
President, out of the Consohidaled
Fund of the State of Mampur,
1o completc the sum necessary to
defray the charges which will come
in course of payment during the
yvear ending the 31st dav of March
1974, in respect of ‘Capital OQutlay
on State Trading'"

Demanp No 43—CapiTaL OUTLAY ON
INpusTRIAL AND Economic DEVELOP-
MENT

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 3744000 be granied to the
President, out of the Consolidated
Fund of the State of Manipur,
to completc the sum necessary 10
defray the charges which w:l come
in course of payment duricg the
year ending the 31st day of March
1974, in respect of ‘Capital Outlay
on Industrial and Economic Deve-

lopment’.”
Drsand No, 44—LOANS AND ADVANCES
MR. SPEAKER. Motion moved

“That a sum not exceeding
Rs. 5614000 be granted fo the
President, out of the Consolidated

vances'"
Any hon. Member who wants to
speak now? Shri SBarjoo Pandey.

SHRI DINEN BHATTACHARYYA
(Serampore). Shri Biren Dutta wants
to speak,

SHRI S, M BANFRJEE {Kanpur) .
After Manipur is Andhra. How many
hours” We have not decided,

MR. BPEAKER One hour for
Manipur and two hours for Andhra.

SHR! BIREN DUTTA (Tnpura
West)., Mr Speaker, Sir, we are
again called upon to discuss ahout
the Demandy for (rants for Manipur.
Now 1t has become a practice of the
Central Government to rule the cGuntry
through President's rule for long pe
rieds. We do not know how long Man»-
pur will remaip under President's rule
But. during thig penod of the Pres-
dent's rule, we find, Manipur has gome
through eevere drought and this is
telling upon the people’s lives. In this
Budget. the provision made for impro-
vement of Agriculture 15 far below the
expertation of the people of Manipur.
When the Central Government directly
take over charge of the administration
of a State. it is naturally expected that
the Centre will take some interest in
developmental activities But going
through the brochure presented along
with the budget, I find that after the
rise in prices of almost every (tem, the
budget provisions have become almost
unreal, and during the coming yesrs,
we do not know how mueh further the
prices will go up,

In regard {o the agricultural sector, 8
discussion had taken place between the
Membery of Parllament on the Advisory
Committee and the Government, and
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fbey made certain sugestions for im-
mediate improvement of the agricultu-
ral sector in Manipur. But in {hese
budget proposals, there is no reflection
of that discussion at all,

In Manipur, irrigation projects are a
‘must’ at present The tribal areas
need much more allotment than 1s pro-
posed wn thig budget Though Mani-
pur 1z a gmall State, it has a large
number of educated unemployed If
we bear all this in mind and then go
through the budget proposals we shall
be very sorry to see that the oudget
does not measure up to the expecta-
tions of the people and the needs of the
State So 1 would again request Go-
vernment to consider about the provi-
sion especially relating to agriculture,
industry irrigation and power These
things need much more amount than
what 1s proposed in this budget

Further we have alvo to look into
the internal condition of the tribal
areas There are some reports in the
press that dissatisfaction hag grown ¢c
«yth an extent that the Government of
India are thinking’ of taking some
action against people why are resort-
ing to anti-State activities This dig
sati<faction will grow if we do not take
care fo satisfy the needs of the trmbal
areas

First of all roads are an urgent
nect ~sity n the tiital ue.ns So roads
and other things shoull he immediate-
ly developed The tribal vouth ,build
be attracted for constiuctive actinities
in Manipur and for this also muh
more amount should be allotted
Otherwise there is possihility of a
deterioration in the law and order
situation and there arc already some
symptoma \imble there 8o I would
request Government ! look 1nto  the
points which 1 have made regarding
allotment of more amounts for agriend-
tural development for irrigation, for
industries and for providing employ-
ment to the tribal and unemployed
youth of Manipur

With these words I support the bud-
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MR SPEAKER There 1, no justi-
fication for 1t, do not try to defend

such things.
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MR. SPEAKER Shri Tombi Singh
He might speak after the lunch recess.

13 hrs.

The Lok Sabha adjourned for lunch
tll Fourteen of the Clock.




